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Bill No. 15 0f2022

THE HIMACHAL PRADESH FREEDOM OF RELIGION (AMENDMENT)
BILL, 2022

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A

BILL

to amend the Himachal Pradesh Freedom of Religion Act, 2019
(Act No. 13 of 2019).

BE it enacted by the Legislative Assembly of Himachal Pradesh in
the Seventy —third Year of the Republic of India as follows:-

1. This Act may be called the Himachal Pradesh Freedom of short title.
Religion (Amendment) Act, 2022.

5 2. Insection 2 of the Himachal Pradesh Freedom of Religion Act, Amendment
2019 (hereinafter referred to as the “principal Act”), after clause (f), the ::ction "
following shall be inserted, namely:—

“(fa) “mass conversion” means a conversion wherein two or
more than two persons are converted at the same time;”.

10 3. Insection 4 of the principal Act,— Amendment

of

. . section 4.
(a) inthe proviso, for the words “seven years”, the words “ten

years” shall be substituted; and

(b) after the existing proviso, the following proviso(s) shall be
inserted, namely: —

15 “Provided further that whosoever intends to marry
a person of any religion other than the religion professed
by him and conceals his religion in such a manner that the
other person whom he intends to marry, believes that his
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religion is truly the one professed by him shall be punished
with imprisonment for a term, which shall not be less than
three years, but which may extend to ten years, and shall
also be liable to fine which shall not be less than Rupees
fifty thousand, but which may extend to Rupees one lakh:

Provided further that whosoever contravenes the
provisions of section 3 in respect of mass conversion
shall be punished with imprisonment for a term, which
shall not be less than five years, but which may extend to
ten years, and shall also be liable to fine which shall not
be less than Rupees one lakh, but which may extend to
Rupees one lakh fifty thousand:

Provided also that in case of a second or subsequent
offence mentioned in this section, is committed, the term
of imprisonment shall not be less than seven years, but
may extend to ten years and shall also be liable to fine
which shall not be less than Rupees one lakh fifty thousand
which may extend to Rupees two lakh.” .

Amendment 4. Insection 7 of the principle Act,—

of section
1.

(@)

(b)

In sub-section (1), after the words “fraudulent means”,
the words “and to the effect that he shall not take any
benefit of his parent religion or caste after conversion”
shall be inserted; and

after sub-section (5), the following shall be inserted,
namely:—

“(5A) Whoever makes a false declaration under sub-

section (1), or who continues to take benefit of his
parent religion or caste even after conversion, shall
be punished with imprisonment for a term which
shall not be less than two years but which may
extend to five years, and shall also be liable to fine
which shall not be less than Rupees fifty thousand
and may extend to Rupees one lakh.”.
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5. Aftersection 8 of the principal Act, the following section shall
be inserted, namely:—

"8A. Inquiry or investigation in respect of complaint
against conversion of religion.- No police officer below the
rank of Sub-Inspector shall inquire or investigate into the
complaints received in this behalf.”.

6. In section 13 of the principal Act, after the words “non-
bailabale”, the words “and triable by the Court of Sessions” shall be inserted.

Insertion of
section 8A.

Amendment
of section
13,




STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Freedom of Religion Act, 2019, was enacted with a view to provide
freedom of religion by prohibition of conversion from one religion to another by misrepresentation,
force, undue influence, coercion, inducement or by any fradulent means or by marriage and for
matters connected therewith. However, in the said Act there was no provision to curb mass
conversion. Therefore, a provision to this effect is being made. Further, it is also being provided
that the complaints received under the Act shall be investigated or inquired into by a police officer
not below the rank of Sub-Inspector. Moreover, the offences punishable under the Act will be
triable by the Court of Sessions. In order to make the Act more effective some minor changes are
being made in the punishment clauses.

This Bill seeks to achive the aforesaid objectives.

(JAI RAM THAKUR)
Chief Minister
SHIMLA:
The 2022
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FINANCIAL MEMORANDUM

-NIL-

MEMORANDUM REGARDING DELEGATED LEGISLATION

-NIL-



THE HIMACHAL PRADESH FREEDOM OF RELIGION (AMENDMENT)
BILL, 2022

A

BILL

to amend the Himachal Pradesh Freedom of Religion Act. 2019 (Act No. 13 of

2019).
(JAI RAM THAKUR)
Chief Minister.
Aum»'v”m"'@/
—
@ re
(RAJEEV BHARDWAL))
Pr. Secretary (Law). q=A 7,
fearae el
SHIMLA:

The 2022




EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESH FREEDOM OF
RELIGION ACT, 2019 (ACT NO. 13 OF 2019) LIKELY TO BE AFFECTED BY THIS
AMENDMENT BILL.

Sections:

4. Punishment for contravention of provisions of section 3.—Whoever
contravenes the provisions of section 3 shall, without prejudice to any civil liability, be punished
with imprisonment for a term, which shall not be less than one year but which may extend to
five years and shall also be liable to pay fine: Provided that whoever contravenes the provisions
of section 3 in respect of a minor, a woman or a person belonging to the Scheduled Caste or
Scheduled Tribe shall be punished with imprisonment for a term which shall not be less than two
years but which may extend to seven years and shall also be liable to pay fine :

7.  Declaration before conversion of religion and pre-report about purification
Sanskar.—(1) One who desires to be converted to other religion, shall give a declaration at
least one month in advance, on the proforma as may be prescribed, to the District Magistrate
or the Executive Magistrate specially authorized by the District Magistrate, of his intention, to
convert his religion on his own volition or free consent and without any force, coercion, undue
influence, inducement or fraudulent means:

Provided that no notice shall be required if a person re-converts to his parent religion.

(2) The religious priest, who performs purification Sanskar or conversion ceremony
for converting any person of one religion to another religion, shall give one month’s advance
notice of such Sanskar or conversion ceremony, on the proforma as may be prescribed, to the
District Magistrate or any other officer appointed for that purpose by the District Magistrate of
the district where such ceremony is proposed to be performed.

(3) The District Magistrate, after receiving the information under sub-section (1) and
(2), shall conduct an inquiry through police or such agency as he deems fit, with regard to
intention, purpose and cause of proposed conversion.

(4) Contravention of sub-section (1) or sub-section (2) shall have the effect of rendering
the said conversion, illegal and void.



(5) Whoever contravenes the provisions of sub-section (1) shall be punished with
imprisonment for a term which shall not be less than three months, but may extend to one year
and shall also be liable to pay fine.

(6) Whoever contravenes the provisions of sub-section (2) shall be punished with
imprisonment for a term which shall not be less than six months, but may extend to two years
and shall also be liable to pay fine.

13. Offences to be cognizable and non-bailable.—Notwithstanding anything

contained in the Code of Criminal Procedure, 1973 (2 of 1974) every offence committed under
this Act shall be cognizable and non-bailable.

IS gy, fRo Ho Ra—845—TS / 2022—11—-8—2022—175 Ufel |



